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CErrRAL ADMINISTRATIV TRI]3JNAL 
jWA}-LTI BENCH: 	 a- 

iginal App1icaiOfl No. 	[t2 

MiseP9titiOfl 

Contempt Petition No. 

RevieW Application Nè..__i 
Of India & Ors 

Advocate for the 

Advocate for the 

Notes of th 'ogitry 	) Date 	 eder of the Tribunal 

V 

• 	Heard Mr.H.K.Das, learned counsel 

cp.pearing for the Applicant. 

This application has been moved by the 

4pticant challenging promotion of 

Respondent No.5 to the post of Inspector of 

Pst Offices on ad hoc basis. A copy of the 

oplication has already been served upon 

JrsMflns lrnd AddI Sfnin eiinI 

fir the Central Govt., who is present on 

bhalf of official Respondents. 

On this matter the Applicant has 

s.4mitted representation before the 

Réspondent No.3 on 19.05.2008 which is still 

pdnding. Learned counsel for the Applicant 

insted that the impugned order dated 

1 505.2008 may be stayed. Hwever, 

learned counsel for the Respondents prayed 

tht such a stay order may not b5 passed 

urss the Respondents are heard. She prays 

fortime for getting instruction in the matter. 
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Contd, 
02.06.2008 

However, since the representation 

preferred by the Applicant is already 

pending, the Respondents ore directed not 

to give effect to the Annexure-6 impugned 

'I\c order dated 15.05.2008 (it not already 

implemented) till the representation of the 

Applicant is disposed of. 

Call this matter on 23.0 7.2c08. 
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(Khushiram) 
Member (A) 
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23.07.2008 	None appears for the Applicant Mrs. 

M. Das, learned Add!. Standing Counsel 

appearing for the Respondents seeks more 

time to file written statement. 

Issue notice to the Respondents cathng 
- 	

, 
	 upon them to file reply by 29th August, 2008. 
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	 Pendency of this case shall not stand on the 

way of the Respondents to consider the 
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grievances of the Applicant as raised in his 

representation stated to be pending with 

them. 

Copy of the order dated 02.06.2008 be 

sent to the Respondents along with the 

notices. 
Copy of this order be also sent to all 

the Respondents along with the notices. 

(Khushirani) 	 (M. R. Mohanty) 
Memher(A) 	 Vice-Chairman 
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O.A. 103 of 08 

29.08.2008 	Despite notice 110 written statement 

has yet been ified by the Respondents in this 

case. Mr. M.LJ.Ahmed, learned Addl. Standing 

counsel appearing for the Respondents seeks 

more time to tile written statement. 

Gall this matter on 30.09.2008 

awaiting written statement from the 

Respondents. 

XmbeMIJA)m)
(M. N. Mohantv) 

 Vice-Chairman 
hn 

30.09.2008 	Mr. H. K. Das, learned counsel 

appg tbr the Apjdicant is present.. Mrs in . 

M. Da learned Standing Counsel for the 

Union oi\iidia files a written statement in 

Court; al serving a copy thereof on 

Mr.H.K.Das, '4arned counsel appearing for 

the ApP1icant..>Q 
Mr.H.K.halearned counsel appearing 

for the Applicant. eks three weeks time to 

file rejoinder. He also prays that. the 

Respondents sliou\d produce the 

records/ departmental Ses connected with 

this case. Mrs. M. d5, learned Addi. 

Standing Counsel appearin for the Union of 

India makes a statemen\ that, during 

pendency of this case, thi\ matter has 

become in fructuous and no\records are 

necessary. Without prejudice t the rival 

claims of the parties, the Respondets should 

keep the departmental records re\dy with 

Mrs. M. Des. learned Standing Couei for 

the Union of India to be produced the 

hearing. 

Call this matter on 31  October 20. 

0 



O.A. 103 of 2008 

30.09.2.008 	Mr. H. K. Des, 'earned counsel 

appearmg for the Applicant, is present.. Mrs. 

learned Standing Counsel for the 

Union of India flies a wiitten statement in 

Court; after serving a copy thereof on 

1K Des learned counsel appearing for 

the Applicant. 

Mr.H .K . Des, icarnect counsel appearitig 

for the Applicant. seeks 	weeks time to 

fda rejoinder. He also prays that the 

Respondents 	should 	produce 	the 

recordsJ departmental ililes connected with 

this case. Mrs. M. Des, learned Addi. 

Standing Counsel appearing for the Union of . 

India in akes a stat tnent that, during 

peudency of this case this matter has t 

become in—fructuous and no records are 

necessary. Without. prejudice to the rivel 

claims of the parties, the Respondents should . 

keep the  departmental records ready with . 

Mrs. M. Des, learned Statidirig Counsel for 

the Union of India, to be produced at the 

- Call this matter on 31 (.)ctober 2008, 

awa*u g ejoindet -Ir om the Applicant 

(B. N.Shu kia) 	 (M.R .Mohanty) 

un 	Metnber(A) 	 Vice-Chairman 

31.10.2008 	No rejoizxler has yet been filed. 

Call this matter on 27.. 11.2008 

No 	,J ' 	y 	 awaiting rejoinder from the Applicant. 

(S. 

Member(A) 	
Vice-Chairman 

pg 



0.A.103 of 08 

27.11.2008 	Written statement ifieci by the 

Respondents, has not been placed on record 
of this case. Registry to verify the matter and 

do the needful, without wastage of time. Mi'. 

H. K. Das, learned counsel appearing for the 

Applicant prays for time to file rejoinder. 

(TsJi this iiiatttr on 28. 1 L 2008. 

Mo iantv) 
Chairman 

In' 
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Heard Mr H.K. Das, learned Counsel 
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appearing for the Applicant, and Mrs M. 

Das, learned Standing Con nsel for thc 

tinion of India. 

Challenging the ad hoc arrangement 
made in Favrnir of a rank •jnnior to the 

Applicant, the Applicant liled the present 

O.A. tinder Section 19 of the Administrative 

Tribunals Act 985. During pendency of 

this ease, the l)epartrnent)}esponden It 

have withdrawn the said temporary 

arrangement (which was sakl to be 

prejudicial to the interest of the Applicant 

and have given a regular posting against 

the post, whkh  was intended to be manned 
by a temporary arrangement. 

In the above view of the matter, the 

present O.A. has become *flLTUctitoUs and 
accordingly,  is hereby disposed of. 

Send copies of this order to the 
Applicant and to the Recpnndents in the 
adclrsses given in the O.A. and tree cnpJes 

of this order he supplied to the learned 
Counsel tor the part;es_____, 

(M.R. Mohau ty) 
Vice-Cn airman 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GUWAHATI BENCH. 

O.A. No. 103/08  

In the matter of:- 

O.A no.103/08 

Sri Dilip Kr. Haloi 

.Applicant 

-Vs- 

Union of India and ors. 

Respondents 

-AND- 

In the mattr of: 

Written statement on behalf of 

Respondent nos. 2 to 4 

(WRITTEN STATEMENT ON BEHALF OF RESPONDENT NOS. 2 to 4) 

I, Sri D.Dihingia, 

working as Superintendent of Post Offices, Nalbari Barpeta Division, Nalbari - 

781335, do hereby solemnly affirm and state as follows:- 

1. 	That I am the Superintendent of Post Offices, Nalbari-Barpeta 

Division, Nalbari-781335. I have been impleaded as party respondent no.3 in 

the above application. Accordingly a copy of the same has been served upon 

me. I have gone through the same and have understood the contents thereof. I 

am acquainted with the facts and circumstances of the case thereof. I have 

been authorized to file this written statement on behalf of respondent nos.2 and 
4. 

4 

2. 	That, I do not admit any of the statements save and except which 

are specifically admitted hereinafter and the same are deemed as denied. 
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3. 	That before traversing various paragraphs of the present original 

application, the answering respondent would like to place the brief facts of the 

case. 

That, a post of Inspector of Post Offices, Nalbari Barpeta Division 

was fallen vacant on 14-02-08 due to the promotion of Sri R. K. Farid, Sub-

Divisional Inspector (Posts), Nalbari (West) Sub-Division. To fill up the said 

post the answering respondent invited applications from eligible Postal 

Assistant vide its office letter dated 26-02-08. The Cut-off date for submitting 

the applications was on 15-03-08. In pursuance of the said letter, four 

candidates including the applicant submitted their applications for the said 

vacant post. Sri Malin Ch. Nath, one of the candidates, was selected for the 

said post and was consequently promoted to the post of Inspector of Post 

Offices, Nalbari (West) Sub-Division. 

That, Mr. Abdul Khaleque Ahmed, Sub-Post Master, Mayanbari 

Sub-Office (Respondent no. 5) submitted an application seeking any officiating 

post in Inspector Post Offices cadre. Further he also appeared in the 

examination for the post of Inspector of Post Offices conducted by the 

Department. Subsequently there is an order issued by the Joint Commissioner 

(P & V), Central Excise, Shillong vide letter No. 11(32) 2/ET.11/2081/4160-64 

dated 05-03-08 whereby Sri Bipin Ch. Talukdar, a Non-Delivery Sub-Office 

surplus staff redeployed as Inspector Post Offices, Pathshala has been 

appointed and posted as Inspector of Central excise, Shillong and was directed 

vide CO's letter no. Staff/1-283/06/5508 to relieve Sri Bipin Ch. Talukdar, 

Inspector of Post Offices, Pathshaia to take up his new assignment. For 

immediate relieve of Sri Bipin Ch. Talukdar an arrangement was made 

whereby Sri Abdul Khleque Ahmed, Sub-Post Master, Mayanbari Sub-Office, 

(Respondent no. 5) was promoted on adhoc and temporary basis to the post of 

Sub-Divisional Inspector (Post), Pathshala sub-division vide its order dated 15-

02-08. 

In the said order it was specifically mentioned that the 

arrangement so made to the post of Inspector of Post Offices, Pathshala may 

be terminated at any time. 
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Cct Cificer. 

That, the Respondent no. 5, Sri Abdul Khaleque Ahmed could not 

join in time and considering immediate relieve of Sri Bipin Ch. Talukdar the 

earlier order dated 15-05-08 challenged by the present applicant was modified 

vide order dated 23-05-08 under no. B/A-23/Ch-11 issued by the answering 

respondent and Sri Kumar Ranjan Roy, IPO, Barpeta was ordered to take over 

the change of Pathshala sub-division from Sri Bipin Ch. Talukdar. 

1 

That, the impugned order dated 15-05-08 has since been 

modified vide order dated 23-05-08, the question of any grievance of the 

applicant against the Respondent no. 5 does not arise as the earlier order 

dated 15-05-08 was not materialized. 

4. Reply to the facts of the case:- 

4.1. 	That, with regard to the statements made in paragraphs 4.1 and 

4.2 of the Original Application, the humble answering respondent has nothing 

to make comment on it. However, he does not admit any statements which are 

contrary to records. 

4.2 	That, with regard to the statements made in paragraph 4.3 of the 

Original Application, the humble answering respondent begs to state that the 

applicant entered in the cadre of Postal Assistant in the Department on 03-01-

94 whereas the Respondent no. 5 entered in his service as Postal Assistant on 

22-12-92. However, due to the transfer of the Respondent no. 5 from other 

division his position in the Gradation list is appeared against SI. No. 122. 

4.3 	That, with regard to the statements made in paragraph 4.4 of the 

Original Application, the humble answering respondent begs to state that the 

order dated 21-01-08 issued by the humble answering respondent is a transfer 

order of 20 numbers of officials whereby they were transferred in the interest of 

public service. It is not understood as to why and in what circumstances the 

applicant is affected by virtue of the said transfer order which infact does not 

affect any interest of the applicant. Transfer is an incident of service and it is 

the authority to decide who and where the official will be transferred. The 

applicant has no occasion to narrate about the said transfer order where he 

was not infringed. 



4.4 	That, with regard to the statements made in paragraphs 4.5, 4.6 

and 4.7 of the Original Application, the humble answering respondent begs to 

state that the post of Inspector of Post Offices, Nalbari (West) Sub-Division 

was fallen vacant on 14-02-08 and due to the promotion of Sri R. K. Farid. 

Thereafter for smooth functioning of the sub-division the authority decided to fill 

up the vacant post on officiating arrangement and accordingly invited 

applications from willing officials of Postal Assistant cadre vide letter dated 26-

02-08. The Cut-off date for submitting the application was on 15-03-08. In 

pursuance of the said letter, four candidates including the applicant submitted 

their applications for the said vacant post. Sri Malin Ch. Nath, one of the 

candidates, was selected for the said post and was accordingly promoted to 

the post of Inspector of Post Offices, Nalbari (West) Sub-Division. Mr. Abdul 

Khaleque Ahmed (Respondent no. 5) Sub-Post Master, Mayanbari Sub-Office, 

submitted one application seeking any officiating post in Inspector Post Offices 

cadre. Further he also appeared in the examination for the post of Inspector of 

Post Offices conducted by the Department. Subsequently there is an order 

issued by the Joint Commissioner (P & V), Central Excise, Shillong vide letter 

No. 11(32) 2/ET.11/2081/4160-64 dated 05-03-08 whereby Sri Bipin Ch. 

Talukdar, a Non-Delivery Sub-Office surplus staff redeployed as Inspector Post 

Offices, Pathshala has been appointed and posted as Inspector of Central 

excise, Shillong and was directed vide CO's letter no. Staff/1-283/06/5508 to 

relieve Sri Bipin Ch. Talukdar, Inspector of Post Offices, Pathshala to take up 

his new assignment. For immediate relieve of Sri Bipin Ch. Talukdar an 

arrangement was made whereby Sri Abdul Khleque Ahmed, Sub-Post Master, 

Mayanbari Sub-Office, (Respondent no. 5) was promoted on adhoc and 

temporary basis to the post of Sub-Divisional Inspector (Post), Pathshala sub-

division vide its order dated 15-02-08. In the said order it was specifically 

mentioned that the arrangement so made to the post of Inspector of Post 

Offices, Pathshala may be terminated at any time. 

N) 

4.5 	That, with regard to the statements made in paragraph 4.8 of the 

Original Application, the humble answering respondent begs to state that the 

post of Sub-Divisional Inspector(Post), Pathshala sub-division was fallen 

vacant on 24-05-08 and for the said post no such applications were invited by 

the humble answering respondents. So far as the invitations for the vacant post 

of Inspector of Post Offices, Nalbari (West) Sub-division was concerned, that 

chapter has already been closed as promotion was already made after due 
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selection of Sri Malin Ch. Nath. Further the applicant infact never appeared in 

the examination for the post of Inspector of Post Offices. 

4.6 	That, with regard to the statements made in paragraphs 4.9 and 

4.10 of the Original Application, the humble answering respondent begs to 

state that although the Respondent no.5, Sri Abdul Khaleque Ahmed was 

allowed to officiate to the post of Inspector of Post Offices and posted as Sub-

Divisional Inspector (Post), Pathsala sub-division to relieve Sri Bipin Ch. 

Talukdar, however, he could not join in time and for immediate relieve of Sri 	' 

Bipin Ch. Talukdar, Inspector of Post Offices, the said order dated 15-05-08 

was modified vide order dated 23-05-08 and Sri Kumar Ranjan Roy, Inspector 

of Post Offices, Barpeta was ordered to take over the charge of Pathsala sub-

division from Sri Bipin Ch. Talukdar. Sri Kumar Ranjan Roy, then, immediately 

joined as Inspector of Post Offices, Pathsala sub-division oddition to  

Thuckf1&, 	j&odf-eA hpe-c3bft o poSt 	Pfkkk S 	VSIO j' 
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herewith and marked as Annexure-A 1 B wI C. 	?-) 

4.7 	That, with regard to the statements made in paragraphs 4.11, 

4.12 and 4.13 of the Original Application, the humble answering respondent 

begs to state that as the impugned order dated 15-05-08 was modified vide 

order dated 23-05-08, hence there is no question of any grievance of the 

applicant against the Respondent no. 5 as the earlier order dated 15-05-08 

was not materialized. 

4.8 	That, it is submitted that in view of the above, the original 

application has no merit at all and hence it is liable to be dismissed. 

\ 



VERIFICATION 

.J • &Pk I, Sri D.Dihingia, Sf0 ............................., presently working as 

Superintendent of Post Offices, Nalbari Barpeta Division, Nalbari - 781335, 

aged about .ç'..  years do hereby verify that the statements made in 

paragraphs .... '.7are true to my knowledge and belief, 

those made in paragraphs . 4eing matters of 

records of the case are true to my information derived therefrom which I 

believe to be true and the rests are my humble submission before the Hon'ble 

Tribunal. I have not suppressed any material fact before the Hon'ble Tribunal, 

And I sign this verification on the 9- 9 	day of vb 	2008 at 

Guwahati. 

14 	c4irt 	133 
UPDT, OF Posr oFrC1s 

NAJAARTZ-BARPETA DrriS() N 
N.U..4RI. 	133 

SIGNATURE 

: 
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DEPMtflvIENr oi Pusis::INDIA 
Othee of the Superintendent of Post Othces, Nathan Barpela Division, 

Naibari-781335. 

No. FiiA-23ICh-ll 
	 Dated at Nathan the I 5-05-08. 

Sri Bipmn Ch. ialukdar, a NSO Surplus staff redeployed as IPO, Pathsala (Assarn) has 
been appointed and posted as Inspector of Central Excise, Shillong by the Joint 
Commissioner (P &V) Central Excise, Shillong vide Joint Commissioner(P&V), Central 
Excise, Shillong letter No. 11(32)2/ELI 1/2081/4160-64 dated 5.3.2008 and CO/Gil vide 
CO's letter No. StaffY1-283/06 dtd 05-05.08 has been directed to relieve Sri Bipin Ch. 
Talukdar, IPO, Pathsala to take up his new assignment. As such, the following arrangement 
is made to relieve Sn B. C. Talukdar, IPO, Pathsala with immediate efiect. 

Sn Abdul Khaleque Ahmed, SPM, Mayanbaii SO is promoted on adhoc and 
temporary basis to the cadre of Inspector of Posts and posted as SDI(P), Pathsala Sub 
Division, Pathsala Nice Sri Bipin Cli. Talukdar transferred. 

Understanding is gven that the said arrangement in the post of IPOS Pathsala may he 
terminated at any time without notice or assigning any reasom 

(lLr 
Superintendent of Post Offices 

Naibati Baipeta Division 
Nalbari-78 I335. 

Copy to:- 
The Joint Commissioner (P &V) Central Excise, Shillong w.r.t. his letter No. 
I l(32)2JET. 11./2081/4160-64 dated 5.3.200& 
the Chief PMG, Assam Circle, Guwahah for information with reference to 
CO's Guwahati letter No. Staff'1-283/06 dtd 05-05.08. 
Sri Bipin Ch. Talukdar, IPO, Pathsala who will hand over the charge of his 
Sub Division to Sri Abdul Khaieque Ahmed, SPM, Mayanban SO after 
observing all the formalities. 
Sri Abdul Khaleque Ahmed, SPM, Mayanbari who will take over the charge 
of Pathsaia Sub Division from Sri Bipin Ch. Talukdar after observing all the 
formalities and report compliance. 

5-6. The Postmaster, NalbaritBaipeta HO for information and necessary action.. 
The PM, Barpeta HO will relieve Sri Pasan All immediately to relieve Sri 
Abdul Khaleque Abmed as ordered earlier. 
The SDI(P), Pathsala for information. 
The SPM, Mayanbari SO for infOrmation and n/a. 

9-10. PFs. 
11. 	OC. Lo ,  Superintend 	 ees 

Nathan Barpeta Division 
Nalbari-78 1335. 
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DEPARLMENT 01i POTS04D1A 
C)t&c of tht Suñntn 	 N*n Imvtt. fli*t,w, 	 LfL Cficer. 

No, BIA-23/Cb-LI 
	

Dated at Nalbari the 23.054)$. 

Sri Bipin Cli. Talukdar, a NSO gwpJus staff redeployed a. ilk), .Pathula (Mum) has 
been sppointid and posted as hspeotot of Central Exise Shillong by the Joint 
Conmiiuionor (P &V) Central Exise, Shillong vido Joint Cominissioner(PtV) Central 
Excise, Shillong letter No. 11(32)2/Ei.111201/4160 -64 dated 5.3.2008 and COK314. vide 
CO'S letter No. StaWl-293f0 dtd 05-O5.0 has tlirected to relieve Sri BipIn Cli. 
ralukdar, WO Paihsala to Lake up his new assbment. As such, the following aiTangcmcnt 
is made to relieve Sn J, C. TaIUkdar, IPO, Pathula with intmediate ethct. 

Sri Xumar Rarsn Roy, IPO, liarpeta is ordred to take UM the thsio of Pathsala 
Sub OMsion front Sri .Bipin Ch. Talukdar after 0ier4ng all the formaUties and will look 
afler the woita oIthe Sub Diaion in addition to his own duties until ftinher oider. 

• Sn BipinCh. l'alukda', ilk), Pathula, on being rebewd by Sn Kunw Rinjan Roy, 
WO, Barpota will join his new assignment as ordered by the Joint Commissioner (1> &V) 
Central Excise, Shillong. 

,i iia.41 	 .rth.., s.iIw 	U.h4 

Suponntem1nt of Post Offices 
111 

Copy to:- 

	

1. 	The Joint Co ihsioner (P &V) Central Excisó, Shlllong w.r.t h letter No. 
11 (32)2/ET. 1 i/2O 1/4160-64 dated 53.2008, 

	

2, 	The Chief PMG, Mum Cirele, Ouwahati for thformai with 1roncc to 
CO's Guwahati lettat No. Stafr/1-283/06 dtd 05-05.08. 
Sri Bipin Cli. Tslukdar, IPO, Pathaala who will hand over the charge of his 
Sub Dision to Sri Kumar Ranjan Roy, 1P03  Barpets after obsenng all the 
fonnalitieL 
Sri Knmar 1&anjan Roy; IPO, Barpeta who will take over the charge 
of Pathsaia Sub Division from Sri Bipin Ch. Talukdar atter obsciig all the 
formalities end report compliance. 

	

-6. 	The Poinaster, Nalbari/Barpeta HO for infonnailon and icessary actioit 

	

7-8. 	The SD1(P)., Path 	i3aspeta fOr iilbnnalim. 

	

9. 	Sn Abdul.KhaJ.que Aluned$PM, Mayanbaii SO for ftalbimation and n/a. 

	

10-iL 	PFs, 

	

12. 	LJC.. 	 / 
suPcSi1tndt' PrOthco. 

Nalbaii .Barpeta Ethaion 
Nalbarj-78L335 

"b.t 'h /} •"( 
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Department of Posts :: India 	 Crt Cffr 
9T 	ic' ll"eI, 3TlTf I-i'Sei, 11cli0781 001 

Office of the Chief Postmaster General, Assam Circle, Guwahati781 001 

No. Staff/3 25I0z 'Ch-I(L) 	 Dated at Guwahati the Sep 25, 2008 

With the approval of the competent authority and in partial modification of this office memo. 
No.Staff73-25/06/Ch-I dated 12.9.2008 and Staff73-25/06/Ch-I(L) dated 1.9.2008, the following orders are 
issued with immediate effect. 

PART—I 

The competent authority is pleased to revise posting order of Sri Nabendu Kar, IPO(Training) and 
desicnated SDI(P). Nalbari (West) as follows. 

Si. 	Name of the official Parent Division and Posted on Remarks 
designated post promotion  

Sri Nahendu Kar Guwahati(P) Division and SDI(P), Pathsala Against vacant post 
SDI(P). 	Nalbari( West) 
designated  

PADT_ IT 

The competent authority is pleased to revise officiating posting order of Ms. Manjit, surplus qualified 
official as follows. 

SI. 	Nanie of the official Present posting on ad-hoc Revised posting on Remarks 
promotion ad-hoc promotion 

1 	
: Ms. Manjit SDI(P), Pathsala SDI(P), 	Nalbari Agahist vacant post 

(West) 

(L. K. Barman) 
A. P. M. G. (Staff) 

For Chief Postmaster General 
Assam Circle, Guwahati-78 1001 

Copy to: 
Officials concerned. 
The Chief PMG, Delhi Circle, New Delhi. 
The SSPOs/SPOs, Guwahati/Nalbari. 
P. F. of the officials. 
CO's File No.Staff/3-25/06/Ch-I. 
Office copy. 

For Chief Postmas 	eneral 
Assàrn Circle, Guwahati —781 001 

/ 	 L 	(/f 

//L7 
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i'AR1MLN! U! I'OSIS::INI)IA 
Uflice of the Supermlendejit of Post Offices, Nathan Baq)eta 1)iision 

Nallati-79 1335. 

_jLit-23/Ch-111 	 Diited at iNnliiai'i the 29-4J9-2tHJ, 

In puisuaiice ol ('()/ (iii lkleino No. S1a11J3-2/(kvU1i-J( I_) dated 2 5-094)8 the 
lollovving orders are issued to !'jave immediate e1Fci. 

Sij Nabeiidu Kar. S1)J(P) NalIan( West) Sub Division, Na1ba1i(Desiia(c) is posted aq 
IPOs, Pathsala terminating the arrangement made de this ollice letter of even No. dtd 
23-05-08. 

Ms Manjit, 51)1(P), Pathsaia(Designate) is posted as 51)1(P), Nalbaii( West) terminating 
the arrangement made vide this ollice letter of even No. dtd 07-05-08. This is in partial 
modification of this office mento of even no. 04.09.08 

41) 1ehJi44_- 
IIpr iiiI'ti' trnI 'U lot ()I'fic 

al bcuj I Jarpcta Diui3iofl 
I'iIbtu- A I *4"i. 

1 he Chiel PMJ, Assajij Un dc, (Juwaliatj-J w.v. I. (() s t,_'No Stall! -25!)()1U'h-
1(L) dated 25.09.08 For inthrination, 
The Chief PMG. IDclIii Cii ek, New Dcliii lot iii1iiiiij(j . 
1 lie SSPUs, (uwal)aLz Division br Jnlorination, 
'The Postiastet' 	tt)a1/ Bai -peta/(Jtwaliaij T]niverrity 111) for inlhimation and 
flccessivy,  aCIJOIL 
'Ilic IPOs, 	 west) Sub Division br inlormatioii. 

The oflicials Concert ied. 
9. The ./\ccU. 1)/U, Naibati. 	 / 9-11. i'll's. 	

\ /f 12. (JU. L- 
Supci,ntcndcr4Ajk Post (II flce8 

lqqlhati 	1)iviiori 
Ni ,iu-7d1 ].3_, 

3 

/ 	1\Ot 
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DEPARTMENT OF POST, INDIA 	

T 

(ffrt 267, 	 I,fgfK i) 
(See Rule 267, Post and Telegraphs Financial Hand Book, Volu 

It 
 

Second Edition) 

Charge Report and Receipt for each and satmps, on transfer of 

Certified that the charge of the office of 
I cif-) 

was made over by (name)  

to2ame) /hcLtL k'/' 	at (place) 

on the(date)...$/?M . 	nooa aacoaffcwiTh 

Nc'. B/, 	/( 	d9 9 é 
	

fro2, 	hJ4k.' 

Relieved Office 	 r 
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BEFORE THE CENTRAL ADMINISTRilVE TRIBUNAL 

OUWAHA 1 I BENCH 

Title of the case 
	 9..... 	2 

Be twe en 

Shri Dilip Kumar Halol 
	

Applicant. 

AND 

Union of India & ors 	Respondents 

S V N 0 P S I S 
The core issue involved in the instant OAreiates to the 

arbitrary action on the part of the official respondents In 

promoting the respondent No. 5 to the cadre of Inspector of Post 

Offices. The applicant and the respondent No. 5 applied for 

officiating promotion to the posts in the cadre of Inspector of 

Post Offices, invited vide memo No. B/A-23/ChII dated 26.02.08. 

The official respondents with an arbitrary action and malafide 

exercise of power c:onsi(ered the case of the respondent No. 5 

overlooking the seniority position, existence of the earlier 

transfer order, submission of application after the cut off date 

etc. and issued the impugned order dated 15.05.08 promoting the 

respondent No. 5 to the officiating post of SDI (F) , Pathsala Sub 

Division, Pathsala, It is the case of the applicant that he being 

senior to the respondent No. 5 and fulfilling all the eligibility 

criterias, ought to have been selected and promoted in the said 

post. Hence, in the instant DA the applicant has challenged the 

legality and validity of the impugned order dated 15.05.08 along 

with the ciii; i. re selection process which has viti ated due to 

arbitrary and malaf ide exercise of power on the part of the 

off icial respondents. Henc:e, this application. 

15 
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EFORE0jQSRWi  L AD N I STRAT I VE TRIBUNAL 

GUWAHAT I BENCH 

rit:Le of the case 	OA No 	of 2038 

Bet we en 

Shri Dilip Kumar Haloi 	Applicants 

AND 

Union of India & ors 	 Respondents 

LIST OF DATES 

03..011994------ The applicant got his appointment in the post 

of Postal Assistant 

24082005------ The applicant got his promotion to the post 

of Accountant (Annexura- 1) 

21ø12øøE3----- The existing transfer order of the Respondent 

No.. 5. (Annexure- 3) 

26..02..208------ The respondents invited applications from the 

willing officials of PA cadre for filling up 

the officiating posts in the cadre of 

Inspector of Post Offices under Nalbari-

Barpeta Division.. (Annexure- 4).. 

10..03..2008------- The applicant submitted his application 

pursuant to the advertisement dated 26.02..08. 

(Annexure- 5).. 

46 
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(6) 11.03.2003 	- The resp9ndeTlt o.4 forwarded the application 

the 	 to the Superintendent of 

Post Offices, Nalbari-Barpeta Division. 

7 02.05.2038----- The respondent No. 5 submitted his 

application. 

(B) 15.05.2008------ The respondents issued the impugned order 

promoting the respondent No. 5 to the 

officjat;ing post of SDI(P), Pathsala Sub 

Division, Pathsala. (Annexure-- 6). 

19.05.2008------ A communication from the respondent No. 4 

pursuant to the represententation submitted 

by the applicant stating that the respondent 

no. 4 never received any application from the 

respondent No. 5 for his appointment on 

promotion to the IPO cadre. (Annexure- 7). 

19.05.2008----- Representation submitted by the applicant 

highlighting his grievances. (Annexure- 8). 

,1 

***** 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHAT I BENCH 

Title of the case 

Bet we en 

Shri Diiip Kumar Haloi 

AND 

Union of India & ors 

O.A. No 

Applicant. 

Respondents. 

iNDEX 
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 Verification .... 	13 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

:GUWAHATI BENCH: 

(An application under section 19 of the Central 

Administrative Tribunal Act.1985) 

C-) 

of 2008. 

BETWEEN 

Shri Dilip Kumar Haloi, 

s/o late Nahin Chandra Haloi, 

Accountant, not officiating as 

Assistant Post Master,Accounts, 

Barpeta Head Post Office, 

Barpeta. 	 Applicant. 	
ir 

VER3US 

Union of India, 

Represented by the Secretary 

to the Govt,of India, 

Ministry of Communication, 

Department of Posts, 

Dak Bhawan, New Delhi. 

The Chief Post Master General 

Department of Posts, 

Meghdoot Bhawan, Guwahati-1, 

Ass am. 

1 
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3. Tb 

The Superintendent of Post Offices, 

Department of Posts. 

Nalbari-}3arpeta Division, 

Naibari-781335. 

The Post Master, 

J3arpeta H..0.(HSG-I), Pin- 751301 

5, Md. •Abdul Khaleq Ahmed, 

8PM, Mayanbari S.O. Assam. 

Respondents.. 

PARTICULARS OF THE APPLICATION 

PARTICULARS OF THE ORDER AGAINST WHICH THIS APPLICATION 

IS MADE 

This application is directed aQainst the order 	dated 

15.05.09 	under 	memo 	no. B/A- 23/Ch-II 	issued 	by 	the 

Superintendent 	of Post Offices, 	Nalbari-Barpeta 	Division, 

Naibari. 

LIMITATION: 

The applicant declares that the instant application has 

been filed within the limitation period prescribed under Section 

21 of the Central Administrative Tribunal Act,1985. 

JURISDICTION: 

The applicant further declares that the subject matter 

of the case is within the jurisdiction of the Honble Tribunal. 

FACTS OF THE CASE: 

ri) ao~ WwwktLfr  VJUW, 
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4. FACTS OF THE CASE: 

	

4.1 	That the applicant in the present application is a 

citizen of India and as such he is entitled to all the rights, 

protections and privileges as guaranteed under the Constitution 

of India and the laws framed thereunder. 

	

4,2. 	That the applicant enter'ed the services under the 

respondents as Postal Assistant way back in the year 03.01.1994 

and by dint of his sincere service he was promoted to the post of 

Accountant after passinc the P0 & RMS Accountant Examination in 

the year 2005 vide order dated 24.0T3.05 and got his posting as 

accountant against a vacant post in the Barpeta H.O. The 

applicant is presently holding the officiating post of Assistant 

Post Master (A/C's) w,e.f, 23.03.08 in the pay scale of Rs. 4500-

125-7000. 

A copy of the order dated 24.08.05 is 

annexed herewith and marked as Annexure-

1. 

	

4.3. 	That the applicant becs to state that the official 

respondents circulated the gradation list of the officials in PA 

cadre as on 31.07.06. The said gr'adation list clearly indicates 

the fact that the applicant is senior to the respondent N. 5 as 

applicant's name has been reflected in the serial no. 81 of the 

said gradation list and on the other hand respondent no. 5 is at 

serial no. 122. 

A copy of the gradation list is annexed 

herewith and marked as Annexure- 2. 

	

44. 	That the applicant begs to state that the official 

respondents issued an order vide memo No. B/A-13/Ch--IV dated 

21.01.08 pertaining to the transfer and posting of officials in 



- 

the department.. By the aforesaid order the respondent No.. 5 was 

transferred from the post of 8PM, Mayanbari SO to 9PM, Kalgachia 

SO.. It is stated that till date the order dated 21.01.08 has not 

been given effect to by the official respondents and the 

respondent No.. 5 who happens to be the blue eyed boy of the 

official respondents is still servinQ as 8PM, Mayanbari, SO.. 

A copy of the said transfer order dated 

21.01.08 is annexed herewith and marked 

as Annexure— 3.. 

4.5. 	That the respondents vide memo No. B/A-23/Ch—II dated 

26.02.08 invited applications from the willing officials of PA 

cadre for filling up the officiating posts in the cadre of 

Inspector of Post Offices under Nalbari Barpeta Division. The cut 

off for submitting applicat:i.ons was 15.03.08 pursuant to the 

advertisement dated 26.02.08. The Eligibility criterias mentioned 

in the advertisement is quoted below for ready reference : 

"The willing officials must have 

1.. Minimum 5 years of continuous service completed in PA 

cadre. 

2. Age limit - Within 40 years in case of OC and 45 

years in case of SC/ST. 

3.. Ability to ride a bicycle.. 

4. Satisfactory goad record of service.. 

AppLication may be submitted in plain paper so as to 

reach this office on or before 15.03.08.." 

A copy of the memo no.. B/A-23/Ch—II dated 

26.02.08 is annexed herewith and marked 

as Annexure— 4. 

4 
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4.6. 	That the applicant being an eligible official from the 

PA cadre and fulfilling all the cr'iterias enshrined in the memo 

dated 26.02.08 applied for the said officiating post of Inspector 

of Post Offices in the Nalbar'i-Barpeta Division through the 

Postmaster (HSS-I), Sarpeta HO (Respondent No. 4) vide his 

application dated 10.03.2008. The Respondent No. 4 forwarded the 

application of the applicant to the Super'intendent of Post 

Offices, Nalbari-Barpeta Division on 11.03.08. 

A copy of the application dated 10.03.08 

is annexed herewith and marked as 

Annexure- 5. 

	

4.7. 	That the respondents with a malafide intention and 

arbitrary exercise of power issued the impugned order dated 

15.05.08 vide memo No. B/A-23/Ch-II promoting the respondent No. 

5, SPN, Mayanhari SO, who is much junior to the applicant, on 

adhoc basis to the cadre of Inspector of Post Offices, posting 

him as 81)1(P), Pathsaia Sub Division. 

A copy of the impugned order 	dated 

15.05.08 vide memo No. B/A-23/Ch-II is 

annexed herewith and marked as Annexure-

6. 

	

4,8. 	That the applicant begs to state that he is senior to 

the respondent No. 3 as per the gradation list circulated by the 

official respondents. The respondents being well instructed with 

the seniority position of the applicant in the PA cadre vis-a-vis 

the respondent No. 5, ought to have promoted the applicant to the 

cadre of :(nspector of Post Offices as officiating 81)1(P), 

Fathsala Sub Division, Pathsaia. However, the official 

respondents resorting to the arbitrary exercise of power with out 

considering the case of the applicant issued the impugned order 

5 
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dated 15..05..08 promoting the respondent rNo. 5 to the post of 

SDI(P), Pathsala Sub Division, Pathsala. 

4.9.. 	That the applicant beQs to state that the official 

respondents during the existence of the earlier transfer order 

dated 21..0108 (Annexura-- 3) transferring the respondent No.5 

from 5PM, Mayanbari, SO to 5PM, Kalgachiya, SO passed the 

impuned order dated 15.05..08.. It is worthwhile to mention here 

that neither the transfer order was given effect to nor it was 

modified and i:assed the impugned order dated 15.05.08 promoting 

the respondent No.. 5 to the cadre of Inspector of Post Offices. 

4.10.. 	That the applicant begs to state that as per the memo 

dated 26.02.08 the cut off date for submitting the application 

for promotion to the officiating post in the cadre of Inspector 

of Post Officer was 15.03.08. However, it has been reliably 

learnt that the respondent No.5 has never applied for within the 

period prescribed.. It is stated that the office of the 

Superintendent of Post Offices, Nall:ari-8arpeta Division received 

the application of the respondent no.. 5 on 02.05.08 which far 

beyc:rnd the cut off date i.e. 15.03.08 as specified in the 

advertisement dated 26.02.08. On this score alone the candidature 

of the respondent No.. 5 for promotion to the cadre of Inspector 

of Post Off ices ought to have been rejected and his case should 

not have come under the zone of consideration. However, the 

official respondents showing undue favoritism and expr'essing 

arbtr'ary exercise of power considered the case of the respondent 

No.. 4 for promotion to the cadre of Inspector of Post Offices and 

passed the impugned order of promotion dated 15.05.08 which is 

not at all sustainable in the eye of law and liable to be 

interfered with.. 

6 
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4.11.. 	That the applicant begs to state that the applications 

pursuant to the advertisement dated 26.02.08 needed to be 

submitted through proper channel i.e. through the Post Master, 

J3arpeta HO (respondent No. 4).. The e].iqibility criterias 

mentioned in the advertisement has to be verified by the 

respondent No. 4 as the ser'vice book etc: of the candidates have 

been maintained at the Barpeta H.O. The applicant has submitted 

his application throuqh the respondent No. 4 and the said 

respondent No. 4 after verifying all the criterias forwarded the 

application to the Superintendent of Post Offices, Nalbari-

Barpeta Division on 11.03.08. However, the application of the 

respondent Nc:.. 5 neither ever reached the office of the Post 

Master, I3arpeta H.O. (respondent No. 4) nor it has been routed 

through the respondent No. 4. To that effect the respondent no.. 4 

issued a communication dated 19.05.08 pursuant to the 

representation submitted by the applicant, clarifying the fact 

that he has never received any application from the respondent 

No.. 5 for his appointment on promotion to IPO cadre.It has also 

been stated by the Post Master, I3arpeta H..O that no records 

pertaining to the respondent No. 5 have been sent to the 

Superintendent of Post Offices, Nalbari—Barpeta Division. 

Therefore, the official respondents without going through the 

service records of the respondent No. 5 and without verifying the 

fulfillment of the criterias mentioned in the advertisement dated 

26,02.08 considered the case of the respondent No. 5 and passed 

the impugned order dated 15.05.08 promoting the respondent No. 5 

to the cadre of Inspector of Post Offices. It is stated that 

this act of the off:icial respondents towards consider'ation of the 

case of respondent No. 5 is nothing but an arbitrary exercise of 

power with malafide intention and liable to be interfered with by 

t h I s H on 'b 1 e T r I bun a 1 
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A 	copy of the 	communication 	dated 

19.05.08 by the Post Master (HSG-I), 

Earpeta H.O. is annexed herewith and 

marked as Annexure- 7. 

4.12. 	That the applicant highlighting his grievances has 

preferred representation dated 19.05.08 to the Superintendent of 

Past Offices, Nalbari-J3arpeta Division for review of the impugned 

order daed 15.05.08 and consider his case for promotion to the 

cadre of Inspector of Post Offices, Pathsala Sub Division, 

Pathsala on ad hoc basis. However, same yielded no result in 

positive and as last resort has come under the protective hands 

of this Honble Tribunal for redressal of his grievances. 

A 	copy of the representation 	dated 

19.05.08 is annexed herewith and marked 

as Annexure- 8. 

4.13. 	That in a nutshell the grievance of the applicant as 

reflected in the instant original application is that the 

official respondents with an arbitrary action and colourable 

exercise of power promoted the respondent No. 5 by the impucned 

order dated 15.05.08 to the cadre of IPO without there being any 

sanction of law.. The official respondents to promote their blue 

eyed boy i.e. the respondent No. 5 considered his case even 

after the cut oft date of application and without scrutinizing 

the relevant records towards fulfillment of the criterias 

specified in the advertisement dated 2.02.08 promoted the 

respondent No. 5 by the impugned order dated 15.05,08. 

It 	is under the 	fact 	situation 	of the case 	the 

applicant 	prays for an interim order directing the respondents 

8 
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not to give effect the impugned order dated 15.05.08 during the 

pendency of the instant original application or to suspend the 

effect the effect and operation of the impugned order dated 

15 05 .0E3. 

5. GROUNDS FOR RELIEF WITH LEGAL PROVI8ION 

5.1 	For that the action/inaction on the part of the 

respondents in issuing the impugned order dated 15.05.08 is per 

se illegal and arbitrary and same is required to be set aside and 

quashed 

5.2. 	F o r that the official r'espondents being 	properly 

instructed with the seniority position should not have considered 

the candidature of the respondent No. 5 for promotion to the 

cadre of Inspector of Post Offices, Nalbari-Barpeta Division. The 

respondents have failed to take into consideration the seniority 

position of the applicant vis-a-vis the respondent no. 5 in 

passing the impugned order of promotion dated 15.05.08 which is 

not sustainable in the eye of law and liable to he set aside and 

quashed. 

5.3. 	For' that the official respondents have failed to take 

into consideration the existence of the earlier transfer order 

dated 21.01.08 transferring the respondent No. 5 from SPM 

Mayanbari SO to 9PM, Kalqachiya SO. the respondents only with the 

sole purpose to accommodate the respondent Na. 5 in the post of 

SDI(P) Pathsala Sub Division, Pathsala did not give effect to 

the earl icr order of transfer and passed the impugned order dated 

15.05.08 which is per se illegal and liable to be interfered with 

by this Hon'bie by setting aside the impugned order dated 

15.05.08. 

9 
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5..4. 	For 	that 	the 	official 	respondents 	expressing 

arbitrariness in the process of promotion accepted the 

application of the respondent No.. 5 after the cut off date and 

considered his case for promotion and above all pr'omated the 

respondent No.. 5 to the cadre of Inspector of Post Offices by the 

impugned order dated 	The respondents have failed to 

take into consideration the aspect of eligibility of 	the 

respondent No.. 5 for beinc considered for promotion pursuant to 

the advertisement dated 26..02..08 and passed the impugned order 

dated 15..35.08 which is not at all sustainable and liable to be 

set aside and quashed.. 

5..5. 	For that the official respondents have failed to take 

into consideration the fact that the respondent No.. 5 did not 

submit his application through proper channel and the respondents 

without verifying the fulfillment of the eligibility criterias 

specified in the advertisement considered the case of the 

respondent No.. 5 and promoted him by the impugned order dated 

15..05..08. It therefore the entire process of selection is 

vitiated by arbitraryness and malafide exer'cise of power and 

hence is liable to be set aside and quashed.. 

5..6.. 	For that in any view of the matter the action/inaction 

of the respondents are not sustainable in the eye of law and 

liable to set aside and quashed.. 

The applicant craves leave of this Honble Tribunal to 

advanc::e more grounds both legal and factual at the time of 

hearing of the case.. 

10• 
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6DE1A:LLS OF REMEDIES EXHAUSTED: 

That the applicant declares that he has exhausted all 

the remedies available to them and there is no alternative remedy 

available to him. 

MATTERS NOT PREVIOUSLY FILED OR_PENDING IN ANY OTHER 

COURT: 

The applicant further declares that he has not filed 

previously any application, writ petition or suit regarding the 

grievances, in respect of which this appLication is made before 

any other court or any other bench of the Tribunal or any other 

authority nor any such application , writ petition or suit is 

pending before any of them, 

RELIEF SOUGHT FOR: 

Under the 	facts and circumstances stated above, 	the 

applicant 	most respectfully prayed that the instant application 

be 	admitted records be cal led for and after hearing the 	parties 

on 	the 	cause or causes that may be shown and 	on perusal 	of 

records, be grant the following reliefs to the applicant:- 

8.1. To 	set aside 	and quash 	the impugned 	order 	dated 

15.35.08 (Annexure- 6) 	by setting 	aside the entire 	process 	of 

selection pursuant to the advertisement dated 26.0238 

8.2. 	To direct the respondents to consider the case of the 

applicant for promotion to the cadre of Inspector of Post Offices 

in the officiating post of SDI(P), Pathsala Sub Division, 

Paths . i a 
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8.3. 	Cost of the application. 

	

8.4. 	Any other' relief/reliefs to which the applicant is 

entitled to under the facts and circumstances of the case and 

deemed fit and proper. 

9. INTERIM ORDER PRAYED FOR: 

Pending disposal of the application the applicant prays for 

an interim order directing the respondents for stay of the 

impugned order dated 15.05.08 and/or not to give effect to the 

impugned order dated 15.05.08. 

10. 

11. PARTICULARS OF THE I.P.O.: 

I.P.O. No. 	¶261 011oc5 

Date 
	rç o 00  

Payable at 
	

Guwahati. 

12. LIST OF ENCLOSURES: 

As stated in the Index. 

tV  

.1.
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VERIFICA ION 

I, 	Sri 	Diiip Kumr Haloi, 	aged about 35 	years, 

son 	of late Nabin Chandra Haloi, 	working 	as Accountant, 

}3arpeta Head 	Post Office, 	now officiating as Asstt. 	F>ost 

Master (Accounts), 	do hereby solemnly 	affirm and 	verify 

that the 	statements 	made in 

paragraphs 	 are 

true to 	my 	knowledge 	and 	those made 	in 

are 

matter of 	records and the rest are 	my 	humble submission 

before the 	Hon ble 	....ribuna:t. 	I have 	not 	suppressed 	any 

material fac:ts of 	the cased 

I am the applicant in the instant application and 

as such well conversent with the faL .Ls and circumstances of 

the case and also competent to sign the verification 

And I sign on this the Verification on this 

the 	day of 3'?'. of 2008. 

Signature. 

. 	 -- 

M. 
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GRADATION LiST OF OFF1C1A1. IN PA CADRE 

Scale 	100-6000 
1-cO0-1 25-70()1) 

OCII(1 	5UU0-1 50-8000. 

NO OF POST141 
As on 31-07-06) 

1 	1 of1ial floi 	flatcof hirih Gate LcJ111TY j()_cntry 
Ir. dcpL 	in PA cadre 

--------,----- ----- 
,---------- 	-- 3 -- - -------- 
I Si 	[farmal 1hun ()( 01 -03-1 7 

5  
2-03 •66 21-03-66 Sai1hebat 	SC) 

hrnmv 1,11aii ()C 03-11-18 2?-0848 28-08-68 Barpeta I 10 

3. ., Dhireswar Kalita OC 04-07-48 03-02-69 03-02-69 Nalbari 110 

- . 	Jitcndra Nath Sarma CC 01-03-17 12-02-69 12-02-69 Sarupeta S.(). 

5.,, Dinesh Ch. Kakati CC 01-03-50 22-10-69 12-02-69 Nalbari HO 

6., Haiish Ch. Sarnia OC 01-01-50 07-01-70 07-01-70 Barpeta Ho 

7. ,,Hari Ch. Barua OC 01-03-49 28-01-70 28-01-70 Morowa SO 

Bhubancsar Nath OC 01-03-50 22-12-70 22-12-70 Kazipara SO. 

Jogertdra NatE Das ST 03-1 1-50 20-05-72 20-05-72 Bartola SO 

10.,.Dwijendra Nath Talukdar 0(1 01-04-51 17-06-72 17-067 2 Tihu So 

11 .,,Dchendra Nath Deka CC 01-09-46 09-05-67 03-04-73 Nalbari HO 

12..,Sarttosli Kr. Sarnia OC - 01-05-51 07-02-74 07-02-7 t NalbariH() 

13.,,Upcn Basunutaiy ST 07-03-47 02-09-70 
1
02-09-7() Baipeta Road 

14 ... Phulendi'a Nath Pathak SC 0142-46 16-0o-72 16-06-72 Nityananda SO 

l5.,,Rajani lIt. Das SC 01-12-51 15-0-72 15-05-72 Jagra SO 

16.,.Mahesh Dis CC 01-06-51 27•08-71 27-08-71 13aganpara SO) 

17. ,,Mahesli Ch. P3arman 	()C 01-03-52 19-05-73 19-05-73 Barpeta HO 

18.,, Lankeswar fino ST 01-06-5021-05-73 21.05.73 DhanhiiS0 

tt-sti 

Adyoctili. 



01 -00-v 12-07-72 12.07.72 IthcIta SO 

-0..T 20.0-70 20.08.70 l'anudpur SO 

oI7 .2).OS_73 29.0573 .ialahgiiat So 

;inL iw 	i, 0 	-('3-.l;, 01-0470 0(2 

 

01.01.70 Boiiaon SO 
72.. 	Sai 0(2 01-08-47 27-07-68 27.07.68 Nathan NC) 
24.  0227-51 1 5-08-72 15.08.72 Baraina SO. 
5 ..,J. 	Ni!i I )as OC) I -0$- 16 11-11-64 20.05.74 Nalbafi HO. 

26 ,, Jipiii Banuan 0(2 01-04-47 21-03-66 21.03.66 Ghograpar SO 
7. .,Akka 	Ali OC 22-11-50 21-03-72 21.03.72 Patlisala SO 

28. 	l3aiman 0(2 0l-02-i9 23-10-69 23.10.69 NalharjHQ 
29., Fakin Ali Sikdar 0C2$-09 01-03-79 01.03.79 I3aipeta HO 
30. 	Ajit Mecihj 0(2 01-05-59 16-1 0-73 03.08.79 Nagiijuli SO. 
31.,, Phulendra Nath Gayari ST 01-03-58 12-04-80 12.04,80 Khatabati SO. 
32. ,,00pal Chanda OC 01-1 1-57 1 5-04-80 15.04.80 Sirnlaguij SO 
33... Miagcndra Rablia ST 29-05-61 12-0-80 12,0480 Kakilabari 
34.,, Chakractha Gayan OC 25-12-48 14-0j-71 I8,06,0 

Fann SO 
Sanli Nagar SO 

.15. ,,Abdur Rahniaji I OC 01-06-47 02-01-74 24.06.80 Kumaikata SO 
,. 11dau Kalita 0(2 I I -09-4$ 13-1 2-74 ()4.07,$1 Milaiipur SO 

17. 1 , Kalyanj Saniia 0(2 05-11 •55 16-02-81 16.02.81 1 )cni lo Chy 
$ 8... (.hul(jj K.alita 0(2 01-10-59 18-10-75 18.10.75 Makhihaha SO 
$0.,, Kh.uridra N Palovaii 0(2 01-10-52 1 7-06-78 21.07.82 flananarn SO 
l(j ,.Anowar I Jussaju I 0C 01-04-63 02-94-$3 02.04.83 Mukajmua SO 
J.,. Madan Cli. Bamì OC 01-02-59 04-04-83 04.04.83 DivI Office 



I. 

(I 7.% N/dIind1iaina SO 

11 iubhang' So 

n oc flarpela 110 

16. 1 	.8 I )cpw Lo CO! ill 
Ut; 	Jir:ii 	L 01 -0-64 7-! 	-X 1 7.1 1.3 Tihu SO 

Hui:i1 1ht, ' 18-1 1-82 18.11.83 flanrnakha SO 

Li'r 	l)L 	t(' 1 PL-: ft12 83 Nlari E1( 
niii 	artni 	()( 01  JO. 	2.83 

( ialbjzaz-   SO 

ar I Iussajn 11 ()C I 0--62 01203 17.12.83 Nianclja SO 
1 !i.sni1 JU 	Sikd 	0(2 014061 7-1 	8 17.1183 Surbhog SO 

521. 1 Aswor Jaitiaj 	or oi -.-' 154115 110185 Nalhati 110 

itiod I3aniian 	OC 01-1)1-55 7 - 08 8 S 07. 08.85 flatpct 	ITO 
1. . 12 	mi 	 ')(' '0 1  -( 506 250796 25.07.86 Ohl OICC 

3 . AMmm l)ds 1 	01' 01-08 	0 I -09-.7 12,07,77 Nha 	Ho 
5r .ci KaI 	or 01- 1(o61 I 4-I 2.86 14.10.86 P;ithsala SO 
57. Abdomin Dw  ji 01-0800 29-01-87 20,01. R7 flidypur SO 

Jumat31-y S 1  05-05-87 05,05.87 1)ivl. Oçe 
5. . P .', 	n Who 	(JO 21-1 ()-u 07-05- 	7 07-I15-$7 llhowanipur SO 
60. 1 Vur Rhinan 	OC 01-01 - 07 (57 07-05-87 KdgacIa 	O 
61.,. 12 	IbajvoEi (fl -01 .0 20 ) 'r87 Uqi HO 
62,. ItO! Pd, S:h 	H(; 05. 01- 5 i 2 07.8 7-07-87 J)upcEa Rd 

/ 27-04-87 29-06- 	Aam Syntax 	() 
(0 -0 	I ) 	(), 	8U 1)01-88 fleku SO 



u.. (iapir 	Kt kaianshiOC (U -03-5 2 -09-80 1 8-07-88 'IThu SO 
iniI 	dh OC 01 1 05-74 25-06-89 Naibati HO 

N. I3;u uh OC 01-07-60 07-07-80 07-06-89 flajali Co11g 	SO 
6$. .,Rataji Roy CC 01-03-68 26-09-89 26.09.89 Divl oflice. 
69.,, i3inod Sarania OC 01-01-67 06-11-91 06-1 1-)1 Chowkhazr SC) 
70.,. Kamal Ramchiay ST 01-12-63 06-1.1 -91 06-11 -91 1)ooruni SO 
71 	,Niiiwj I )evi OC 0 1-02-6() 07-1i -91 07-11-91 Barpeta HO. 
7 2.,, Abdtir Rahinan 11 ()C 01-06-67 01-07-92 01 -07-92 i)ivl ohie. 
73 ,,Muhut Saima OC 04-07-67 03-07-92 03-07-92 Nalbaii HO 

.Jalswar Swararv ST 28.-03.-67 03-07-92 03-07-92 Mussalpur SO 

Prunode Cli. Das SC 01-09-52 27-04-82 20-05-93 Tthu SO 
76.,, Ficrnanta Sanna CC 01-01-53 23-03-77 02-08-88 Patacharkuchj SO 
7? .,Manniohan Nath OC 01-04-54 23-01-79 28-07-88 Baipeta Rd 
7$. .,Anj] Kr. Pathak CC 01-03-57 04-05-82 04-05-82 Chama1 SO 
7°. .,Naendra N. .Deka CC 01-09-50 11-07-78 05-059() Kaithajkuchj SO 
80.., Rahjmud(1;l Ahincd CC 23-09-73 15-10-93 15-10-93 Baipela HO 

I .)ilip Kr. 	I laloj 
 

S'C 28-12-72 03-01-94 03-01-94 13a1-pela HO 
$2.... 1 )incsh Sing l3rahnia S'f 29-1 2-61 31-05-94 31-05-94 Sorhhog SO 
8 	... 1hiL, 	Kr, Das Si ] 3-08-66 	21 -02-') I 12-12-94 Sfl aninur 

.\ 11akar SC 01-01-69 	21-02-91 12-12-94 Nalha!j HO 
$5. .. Bipul Kr. l)uita OC 30-03-70 	01-03-95 01 -°- N;Ohaii Ho 

I 8-03-77 (0-0.$ S;inekuchj SO 
All Ahmed OC 01-03-73 	11-07-95 11-07-95 Baicta Bz SO 



., 	ab'•jit 	ud OC :o-o: 2-97-95 12-7-95 Barpe i UI 

I1UU1 • .)(' 01 	1-49 I 	-03-77 23-07-8 Ka1g O 

ji S 0 	-70 09-04 - 09-04-96 1)iv4 oflie 

R.onglu 1C31 01  09-04-96 J)ivl Of 

92. Ga 1m . ICdh OBC 30-01-72 1 1 -0196 I 1-04-96 Bacta Rd. 

Jl1 	13irrn 	(( 91403-77 02-7-96 02-07-9 Nt;ari I-TO 

93 ..Rinkutnani D' Sarria(I)C 08-1 7-75 03-07-96 03-07-96 Na1iari HO 

 ,,P 	nirishna Sarkar OC 25-09-49 1-1-12-74 04-02-31 I3aharihat SO 

 ..Narayan Sarma OC 01-04-63 30-04-82 30-04-82 Banekuchi SO 

97., Binav Choudhuty OC 10-03-76 10-03-97 10-03-97 N1baii HO 

98... Mrinal Misra OC 21-01-74 10-03-97 10-03-97 Divi office 

99. ,Malin Ch. Nath 0130 01-10-72 10-03-97 10-03-97 Divi oflice 

10G.. Munindra Das OBC 01-03-73 10-03-97 10-03-97 Nathan HO 

101. .BhagirathDas ST 30-09-73 16-11-98 16-11-98 Divi office 

10Saumcndra Sarma (')C 01-04-75 16-1 1-9 16-1 1-9K DivI office 

I 0?,, Rup Talukdar OC 28-07-71 10-12-94 10-12-94 i)M OffiCe 

104., 1 -IaladharPathak OC 01-03-63 13-05-82 13-05-82 Howly SO 

I0. ,K.R. Ray SC 01-(l1-72 01-03-95 01-03-95 2hengaSO 

106. , J3ahita Da OBC 01-02-74 24-01-2000 24-01-2.0(h . cpn to CO 

107 .. Atati Puiari (X' 01-10-59 05-02-2000 05.02.20 )U Ii arpeta HO 

10. ,.Kalicharan Das 00 01-10-61 19-02-96 28.07.20t)0 II irpe 	HO 

109— Niranjm Deka OC 01-06-61 18-10-94 15.07.97 K a markt-Ai SO 

10, ..Nahul Ilussain OC 01-07-49 ('7-0778 20.07.88 La 	a HO 



3' r .; l021 & ) 

1 	K'iur Kr. Thlukdar SC 01 -01 -71 16- 	_93 16.1 	.93 Dptn. To RO 

211 1,un1uIpur S 

\k. Hri.htar A )C -03-3 2-i 2-)7 31. 	1.02 11t'I)01 110 

1' \J• 	I 	,\! OY 0 2-7 .0 .11(2 )9)CiI 110 

flum:. [ 31 .-)2-96 U 1102 1 arpta B3zr SO 

Ahdi Hkim 1 	)l-76 7-0 703 I 7.07.03 i3arpct.i 110 

I 	. ..Gunindra Paih1 OC 3 	-1  1707.03 1 atpeta .110 

11 . Krishna Kt. 1)as ('C 24-12-77 17-07-03 1 7.07.J3 I3arpcta HO 

Mintu Das 013(1 101-06-79 1 7-07-03 17,07.03 Nalbat'i HO 

..Phanidhar Medhi 0(1 02.07.5% 25-04-85 25-04-85 l3aglrniara. BZ. 

Adu1 Kha1ecuc Thmd oc 01-1 I-3 22-12-92 22-12-92 Miyanbari SO 

I 2 L. (ut;mi I Ths 5(1 01403-71 0511-95 05-11-95 N., t1baii HCY' 

121. ..Iy Sanhar BanminOC 01 -01-SO 29-05-01 29-05-04 Nalbaii HO 

125. ,.Chatidan CIiudhurv 0(1 28-ftl-8() 29-05-04 29-05-04 Pathala SO 

126.,. Diricsh Pathak SC 01-01-61 31-12-98, 01-03-04 Thamna S.O. 

127.... Dhanudhr Taluhdar0C 01-03-58 26-07- 01-03-04 Nalbaii HO 

I 2., RamLn 1ht'mai OBC i -01 -7 1 7-%-fti 17-08-04 N, ilbaii 110. 

I 10. ., Mahiidra Talukdai 	S( 01.01 -61 I 0-05-82 0- 	-%2. I )ivi. (),flke. 

I 3 .. Diip Kr. Dha 0(1 0- I 2-1 01 -02-02 05-01-06 1ta Road 
NIDG 

S I . ui•rna ( )( () 	-( 	
5(Z)  0) - Fl 110 



-21 - 
1) 	ftflleiit t 	!'i:: 1 

t[ic oF th  

' .\-. ii 	 Unit': 21-00. 

I he 1oLIoving 	m'.Icr intl 'L1ng uJa.:I 4 a1v poqlcd iu 1110 UtIvrest of servict,s 	. 	:. li> have imniedite e1Lct, 

I -.... 	 .. 	 . 

SI 	>mc of ,  ('fliiaI 	I'i;nt pIi 	.. 	v:r: 

3I1 lijiu RLL!I 1_)i4 	1.t\, . iiu i1 ( 	 1L! .DIi iii1iay 
alita tranIeIrL(1 

Sii Bishay Kalia 	SPNi. Kaija :- 	i-hI 	ueuu ü : i erii*ii 

Sri I'a an ildi 	PA, 	-pIa H 	 Viee Sri A. }iIeque 
Aiuned Iranqlen -ed -- - — 	- 	- 	. 	 . -- 	 --- I 

4. 	Sri Abdul Mialcyiv 	si'; 1. 	 ii1, K,dgachia :u Viee Sri Azizur Allined 	 I 	,, ( ) 	 i - 	 - 

Sri Azizur RalnuajL 	5PM. 	 PA. )arpc1a flu 	vicc Sri Anil Cli. 
-- 	- 

5n Aiiil (li.  
- 	 I 	 i- 	11111 I 11ULS1Lfli(t 

'/• 	Sri lie ,wla Ki. 	SPI. 	 Vke Sri Upundril  Sjtua 	 S;ii iipc 	S( ) 	itUr 	( 	t-Ja:h 1arizaIi ..,-.- 	
.4 

i4 •44jt.jJ ..0 

;d 	Naffi 	SI'N 1, flaIi 	 1 1 ua 	j;c Siil)iicsh 
I 	h 	 t 	 iadiak 

Sn I )ncsI 	ii,ui,g SC;- 	 Vk Sri ktjIL K4tliLi 
- 	IJJitj iI1.III)UI SO 	i tañsfc'rzed 

I 0. 	S i 	1IiIa 	Si i\ I, Im ei. 	Vi(x Sjj Abdul 
- 	iiiit ,d 

Sri Abdul I ia1im 	i'A. I3uet 	I ) 	1 P.s, 	. N1Iiu 	Vi-x Sri Madan Cli. 

12 .Sri M4idan Cli. 	PA, D0 Nft'n i 	I . 	Uu IM 	\in.st vacant post ftum,w 	
I 

I 	Sn I;iRti fljman 	PA, I 	1 I() 	!', 	ho 	J Vwe Sri thchiira 
- 	- 	 I 

-- 

- jq 



- 

wall- 
L 

Bri BicKitrfl Bnrmnfl 	PA, lihu C) 
	Vke 1irni ti ilitn 

luinsleriC(I 

Sri Kiran Kalila 	PA, path.sath 0 	P A, 1aibai i 110 	AgamSL vacant post 

st'M. NnnjuII S( Vice St 	AiI (IL 

1.6. Sri Niranafl Deka 5PM, trallifurcd 

5PM. Vice 	ti Niraiifl 

17. Sri Ajit Ch. Medhi 5PM, 
i 	uhOh SU kali 	- 	- 

\ 
N1IUh 	() 

- - 	- 	- 	- 	- - e S 	DjJel1dI V 	d 

is. Sri A8 All kk 5PM, 5PM. FIw SC) 
Math 'I ili;kdr 

Pathath SC) L 	-.- --- 
Dwendra 	th si'M, IThu SO 5PM 'amutpUr SO '/ice S 	Bliagahan 

 sri _.: ...- 
SPIl. Vat1Lala 5() Sd Aas  All 

 Sri Dhagaball Das spM, 

15. 

N.13. 1. 

 

 

____iJ_-------- - .............................. 

SL No 1, 3, 6, 11, 13, 14 and 1 	k reheveti lust to Cued the chn on 

otfice rnrangefliCuut. 

SL No 6, 7 13 will gel no 1iV1i' as the iransiels aic made t th 
	liiciaI's 

OWI1 yeqtiest. 
on 

Sri Dilip Deka, SP1V1 SnekuCIi( on 
	tcftt 1 

Sartekuchi SO will join to .hi, ogival pt 
D 1)ihifl3 

o[ Ptst 1)1i 
i'\iall)arl Balpeta 

.Nalbali-i 8 33 

Iroin 

Copy to:- 	I ' 
1-20 Offlcia1 eoncenieL 
21 	11w PM, Nflbai 110 [01 nfointaUOX iitd 	

aUJ(fl Ikllr1e' 

No I nuncthat)y lupd kIPI 	mc l'i to  Kllia1kUc1t SO to rIi4v 

iraijan Deka, SPM Ka rue1i S(,) 

22. 	
The PM, Ba1l)Ctt I-iO for tufottULl1Oft ud weeS8atY aetiOfl lIe il1 ie1e 
No. 3 , ii and 13 inlin0iOdy ,  

23-35. The 8PM., Karia Sunektic13i, 	
'anhn, Kalgnehth, SarupCt', B1i 

Th2nuu, DhiowiipUr, Tilni Pathsala, Kuu kuclu, NagtijUl( aIi4 TImL4 i 	 '1a,flltLIi)Ll1 tvii 

ieSL 
Sn 

veSL 

W .  SO 
relieve 

br jiilOi'iflatiOlt 11111.1 jtCC3S8tY 
on oflie aaltit 

37-56. Th Actt., D,O,1tL . 
	 I 

57 	hue AP(HQ) L)O, atbaii. 
5. 	Oc. NaIbau'193a1pCta iv,A0I1 

Nalán-78 

\\ 



- 	 4)kI&34 

	

i )F! I I"L I Z I tiit' i 	II 

Ullice ol the S 	juitenieflt ot I ' 	 UI 	NJaIb;IJ H al ficta I.)IVISRHJ, 

* 	tl1•7R! 

No. I !A-23/cli -1l 	 VaRd at Nallxui lJe 26-02-2008. 

Applications Ironi wiWn oIiciaIS ol 'A cadre aic hereby called br to make 

	

ot hciating arrangement in the cadre ol IPOS under 	Iha;i IJarpela Division. 

Ihe W illing oil ictais wusi have: 

I. Minimum 5 years of continttouSseiViCe compktcd in PA cadre. 
Age limit :- Within 40 yearn iii enso of OC and 15 years in case of SC/ST. 
Abilily to iide a bicycle. 
Saisfic1omy good record ol service 

Application may be submitted n plain papet s( is to reach this ollice on or beiore 
15-03-2008. 

(1). i)thiiiia) 
Supcnntendcnt of Post Offices 

Nalbari Barpeta Dividon 
'4aIhari-781335. 

Copy to- 
I . All the P 	/SPMs, Nahtari iat'peta, f)iviion. hy will ;ieaic make wide publicity 

:imnoflgst the stall H(1 li)mwal ii J) )lIctRJfl. 

All li:Iic, I ).( ),i'JaItaiJ 101 Iluli,iIiUll 

c. i"Totice l3oard, N 
 , 

Mbid I 1()1aipeta I l( 'I)ki. 	tlie, !attat i. 

gu. Ilntendcnt J 	5ii1 (.)Ihccs 
ll:u i 1aqc Ia 1)ivvaon 

Nalbaii-78 1335. 

A ttestoe  

14~ 
Adv,,~Cat# 



- 2tj  
,iWari, P I N 78 1,315,  

1'hroiigh. 
''he pitt 	 ( ;1arpTht 	b). I'IN 781 

Slib 	 im jyi1t t 

kt 
 

H aving known frn 'youi ett 	nied lefler No BA-2C1t-TI Dated a Ndbaii 

hc 	-3 	-')$ 	I 	wkh h 	t 	r nII 	ts 	tii. apphctnl 	ih 	olficiutitig Io't 	I 

I P 	iink I 	 -lballey 	) tv0 	Necesy 	i ed'nt ak in m1ppoft of t he 

oUiutnig pol arc subiiiited below 1r your kind pCEUd and 111V01,1111ble ordei 

O 1] 	Length of service, 	 14 (Fowuen) years 

oil 	k o 	p1k 	 5 y 	t tR ilte Dt 

03, 	Ct and 	oInUlii 	 S/C 	mdi 'i 

04] 	Abitity to ndc By-v 	 I can nd& I 	- 	yie 

051 	tliIctory 	. ood recod 	of trvice 	KinWy eonnit C.R. file 

061 	d iet1t 	u QWIhhCIfltl0tI 	 C.(xi) 

$ 
houId s  or honir W the ch ounw=Q Aatcd tLve allow me to ofliciale 

in tie POSIX of l'('- 	t 	 1 1 0 1 ns to d&hWFgC the duties up to the 

Ul1a(fi(i1i o 	the [),po w n i & tvei y sphere. 

H opc.I my,  prayer wOl be coiiidcred. 

I )rik 	- ju-u i-'uuc 

	

Y our fwtlifullv 
ct 

Place 	.Barpcta H C) 
(i)ILTP KUMAR HALOJ) 

AssU. Postmaster (A/Cs) oiig. 
iarpeta Hcad Office, Barpeta 

I 



LD  
\ V1 k\\ 

Dl1'A11 MLNi' OF PUS I  
OIli. C ol thC Sti! nfllCndenl el Post Ullices, NIbaii Barpcta l)ision, 

Nalbari7S 1335. 

No. }3!A-23iCh-11 	 Dated at Naibari the 15-05-08. 

Sri .Jipui Ch. 1alukdar, a NSO Surplus stall redeployed as IPU, .Pathsala (Assam) has 
been ppoinicd and puted -IF Inspecior of Central Excise., Shiltong by the Joint 
Commissioner i SV) Cential Fxcic, Shullong bide Joint Colnniissioncr(P&V), C(-ntiil 
Jxc, Sifl' Icuer No. I ($2)ijF F. I 1i2081/4 1 60-(Y! dated 5.3.2008 and C()/G1 de CO's ter 5 doj 05-05.08 has been directed to relieve Sri T3ipin Ch. Taiukdar, 1PU. Patlsaia to take up his new assignmcnl. As such, the following arrangement 
is made to relieve Sn 13. C. i aiukdar, IP(), PaLhsala with immcdjalu, e11cj. 

Sn Abd.i! JJi'ilcquc Ahnid, SP.t'vl, Mayaiibaij S(.) is promoted o adlioC and 
tCI11)Ofa1y basis IliC Ca(!1C of Ins)ector of Posts and posted as 51)1(P), Pitlisa!a Sul) .Dhision, Palhala ce Sri Bpin Ch. Talukdar transferred. 

Understanding is gien that the said arrangement in the post of IPOs Pathsala may be terminated at aiy lime s\'ithout noice or assigning any reason. 

Th 0 
.7- 

(1). Dihingia 
Superintendent of Post Offices 

Naibaii Barpcta Dhision 
to:- 	 Nalbari-78] 335. t- opv 

1 ie Joint ( 11IflU55jOflr (P & V) Central Exci'e, Shillong w.r.t. his letter No. 
I I (32)2/h4 1 I /2051/41 o0-64 dated 5.3.2002. 
1 'e ( mci V\1 L;, Assain Circle, (iuwal 	br .fniollnaÜon villi relicncc to (I ( 's iuwahj kuer No. StaWl-283/06 did 05-05.09. 
Sn Isipin Lh. lalu.kdar, IPO, Patlisala who Avill hand over die charge of 11s 
:~ 'Jh l.)ivision to Si

`  AbduJ Khalcque Aluned, 5PM, Mayanbarj SO alter 
olerving all the Ion nalitics. 
Sri bdu1 Kliaicque Ahnicd, SPiJ, Mayanbazi who wijj take over tue chaipe 
el PathsaL4 Sub .Drvisioji from Sri i3ipin Cli. 1alukdar alicr ObscrvIn all the 
ol malites and report compliance. 

5-6. 	The Postmaster, Nalbaii/Baipcta HO for infoiniation and neccs.saiy action. 
1 he PM. Barpeta I-IC) will relieve Sri Pasan Ali immediately to relieve Sr;  Al) .Ini Khak(1ue Aluned as ordered cai Tier. 

7. 	'1 lie SLil(P), Patlisaki InC uulonnatiozi. 
X. 	1 he 5PM, iIakxij S() mi inboiniation and n/a. 
9-10. PFs. 
.11. 

	iltolSipcnn1cricJPogt ()Jlces 
Nalbari Barpeta L)ivision 

Nalban-78 1335. 

d1llocth. 
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The Superintendent of Post Offices 

Nalbari, Barpeta Division 

Nalbari, Pin — 781 335 

Through proper Channel. 
Dated at Barpeta the 19-05-2008 

Sub: Officiating arrangement for the post of Inspector of Post Offices, Pathsala 

Sub- Division. 

Sir, 

beg to approach you with the following few lines regarding the subject in question for 

favour of your kind consideration and justified action. 

(1) that, I applied for the post of IPO/Nalbari Barpeta Division on officiating arrangement vide 

my application dated 10-03-2008 as called for by your honour from file no BIA-23ICh-1I 

dated 26-02-2008. The application was duly forwarded to your office by Postmaster 

Barpeta Head, Post Office vide letter no. A-1,'staff/Misc/Corr dated 11-03-2008. 

•3 that, it is learnt from yon rnenio no B//\-23/Ch-11 dated at Nalbari the 15-05-2008 that Slur 

Abdul Khaleoue Ahmed, SPM Mayanbari S.O. has been selected for promotion on adhioc 

and temporary basis to the codre of Inspector of posts and posted as Sub-Divisional 

Inspector (P) in the Pay scale Rs. 5500-175-9000 without application of conscience to my 

application and my credentials. 

(3) that, I was appointed as PA/Nalbari Barpeta Division on 03-01-2994 and passed the P0 & 

RMS Accountant Examination in the year 2005. I have been working as Accountant, 

Barpeta HO since 08-11-2005 and now working as Asstt. Postmaster (A/C's) wef 23-03 

2008 in the scale of Pay Rs. 4500-125-7000. 

i,3) 	that, I was peiiuutted to 	 III the II0/I1\'M Lxauiuucitiuir under Roll No. ASM/Il 0 

27/99 in the year 1999, under Roll No ASM/IP-74/06 iii the year 2006 and under Roll No. 

ASM/lP-04.2007 in the year 2007. But owing to my illness I could not sit in the 

examination in the year 	2006. As I did not applied for withdraw my candidature 
.\ttst1 

	

	
in the year 1999 & 2007 it is treated as appeared as per Rule - 5 of P&T manual vol-IV 

- (Establishment). 
4jwcaft. 



2J - 	'cj3 

61 
that, in your memo B/A-23/CIi-1l date.1 26-02-2008 four conditions for posting in the 

vacant post of IPO/Nalbari Barpeta Division were given. I fulhhled all the four conditions 

Most of which has been verified by the concerned DDO fiiy Service Book. Moreover I 

am the bonafide employee in the Division beyond doubt. 

that, Shri Abdul Khaleque Ahmed was appointed as PA in Mahur S.O. under Cacher 

Division and subsequently transferred to Nalbari Barpeta Division and Posted as SPM, 

Mayanbari so in the time scale post of Pay scale 4000-100-60000 on 28-08-2003. 

•that, as per Rule 38 of P & T manual volume IV (Establishment) Shri Abdul Khaleque 

Ahmed is Junior to me on 28-08-2003. In gradation list for the year 2006 his name is 

shown at SI. No. 122 against my SI. No. 81 in the seniority position. Further as he came 

as PA according to terms and conditions of Rule 38 he is in no circumstances entitled to 

any beneficial advantage in this Division for being Junior. As per 38(4) any special 

privilege to which an official may entitle by virtue of his position in the Gradation list of the 

unit from which he is transferred will ordinary be forfeited on transfer to New Gradation 
list. 

that, Shri Abdul Khaleque Ahmed might have'appeared in IPO/IRM examination but he 

lost everything of that very Division after coming to this Division under RuIe.38. So, he 

cannot claim for any beneficial advantage and his seniority cannot he counted in this 
Division. 

that, it is a matter of regret that, I have been deprived of holthng IPOiPathsala Sub-

Division despite my application submitted to your end before 15-03-2008 through proper 
channel. 

That, Sri Abdul Khaleque Ahmed is purely Temporary Official in this Division whereas I 

am a permanent official and substantively appointed as Postal Assistant in the scale of 

Pay Rs. 4000-100-6000 vide your letter no. B/A-30 dated 25-06-2004. It has been 

assessed that Shri Abdul Khaleque Ahmed has no right to claim any beneficial advantage 

in this Division in all respects until and unless he could not be treated as senior to me. 

that, Sri Abdul Khaleque Ahmed was previously transfer to Kalgachia so vide your memo 

no. B/A-13/Ch-J\J dated 21-01-2008 as time scale Sub-Postmaster in the scale 4000-100-

6000 and that memo was not modified before he was promoted on adhoc & temporary 

Basis as IPO/Pathsala Sub-Division. This is the absolutely stigma on the part.. of 
administration. 

Under the circumstances stated above you are requested kindly to review the 

posting order of IPO/Pathsala Sub-Division and consider my application by accounting all 

points and allow me to work as IPO/Pathsala Sub-Division on adhoc & temporary basis. 
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Should your honour be kind enough and consider my case and post me as 

IPO/Pathsala Sub-Division as officiating arrangement I shall spare no paints to discharge 

my duty up to the satisfaction of the Department. 

Your Faithfully, 

Sri Dilip Kumar Haloi 

APM(A/C'S) Officiating 

Barpeta, H. 0. 

OX 


